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15.05 hrs.

RE: FI.fTURE OF MANAGING
AGENCY SYSTEM

Mr. Deputy-Speaker: A statement
regarding future of the managing
agency system was laid on the Table
on the 5th. If any hon. Member
wants to put any question, I can allow
¢that.

Shri S. M. Banerjee (Kanpur): Sir,
I rise on a point of order. Kindly
hear me.

Mr. Deputy-Speaker: I am not allow-
ing -any point of order. A statement
has been laid on the Table yesterday.
If you want to ask any question, you
may do so.

Shri S. M. Banerjee: Sir, before you
proceed with that....

Mr. Deputy-Speaker: I cannot allow
anything else now. If you want to
put any question on this you may do
£0.

Shri Bade (Khargone): Sir, I wanted
to raise a point of order on what Shri
Hem Barua said. He said that
Muslims were arrested simply because
they were Muslims. That should be

" expunged.

Mr. Deputy-Speaker: That is a
different matter. It does not arise now.
I am on the statement regarding
managing agency system. Do you
want to ask any questions?

Shri S. M. Banerjee: Sir, kindly hear
my point of order.

Mr. Deputy-Speaker: I am not
allowing. Let us proceed to the ne:
item, '

Shri S. M. Banerjee: Are you going
to throw the entire rules to the wind?
Tt is better that you ask us to go
away.

Mr. Deputy-Speaker: Order, order.
Shri Gopalan may make his statement
under Direction .115.

Shri S. M. Banerjee: Sir, I rise to
a point of order.
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Mr. Deputy-Speaker: I do not allow
any point of order.

Shri S, M. Banerjee: Under what
rule are you not allowing?

Mr, Deputy-Speaker: There
point of order,

is no

Shri S. M. Banerjee:
point of order. How can
without hearing me?

Shri Bade: Sir, you said that ,you
will allow each party to put one
qucstion.

Mr. Deputy-Speaker: I did not say
that. I say that only two questions
wiil be allowed and I allowed four,

Shri S. M. Banerjee: You have al-
lowedq four? I have been asking you
to allow me. Sir, this is most unfair.

There is a
you say

Mr. Deputy-Speaker: You are Obs-
tructing the proceedings of the House;
please sit down.

Shri S. M. Banerjee: It is no use
having this Parliament,

Shri Bade: Sir, today you are not
impartial (Interruptions).

Mr, Deputy-Speaker: Order, order.
You are an experienced lawyer, Shri
Bade. I am not allowing any more
questions now. (Interruptions).

15.07 hrs.

STATEMENT BY MEMBER UNDER
DIRECTION 115 AND REPLY BY
MINISTER THERETO RE: COCHIN
SHIPYARD

Shri A. K. Gopalan (Kasargod): Sir,
this is to draw your kind attention to
a recent occurrence, wherein, while
one Minister jn the Government, would
not divulge an information to the
House, another Minister in the same
Government would immediately after,
divulge the information to the Press
outside the House.

On 9-8-1966, there was halt-hour
discussion in the House on matters
arising out of the Short Notice ques-
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tion on Cochin Shipyard. During
the disecussion, I put a specific ques-
tion to the Minister whether any allo-
cationg have been made in the IV
Plan towards the construction of the
Shipyarq in Cochin. Some other
members asked whether the project
has been included in the IV Plan and
whether any foreign exchange alloca-
tions have also been made. My ques-
tion from the record of the proceed-
ings reads as follows:

“Shri A. K. Gopalan: I.hope the
hon, Minister will give definite
replies as far as the three ques-
tions are concerned, namely, whe-
ther any money has been set apart
the Fourth Five Year Plan, whe-
ther as far as foreign exchange is
concerned, priority will be given
and whether we are going to have
shipyard or boatyard.”

Minister of State for Transport and
Civil Aviation, Shri Poonacha stated
that, the decision on allocations, etc.,
will be made only after the project
report, etc., are examined by the Gov-
ernment and decision is taken on it.

The relevant portion of hig reply,
as quoted in the Lok Sabha deébate
(uncorrected version) reads:

“It is only in April that we re-
ceived the project report and the
project report is under considera-
tion of the Government, as was
mentioned earlier, and we will
have the technical Committee's
report. Immediately after that the
necessary steps will. be taken to
allocate the required sumg of
money and take up the work”.

It is clear that eccording to the
Minister, no allocations have been
made so far, and that hag to wait till
after a decision is reached on the re-
port.

The Minister for Transport and
Civil Aviation, during the same dis-
cussion told the House tlearly, that
the House could know whether the
project has been imcluded in the TV
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Plan, and whether alloeations have
been made in the IV Plap towards.
this project, only after the Plan is
is placed before the House for dis-
cussion, and that he himself has not
seen the Plan.

The ‘relevant portion of his reply,
as quoted from the Lok Sabha Debates
(uncorrected version) reads as fol-
lows: .

“A specific question was asked
by my hon. friend, Shri Vasude-
van Nair, whether we will be able
to announce it soon and whether .
the Planning Commission hag in-
cluded it in this plan. We have
not ourselveg seen the final draft
till now. It is going to be discus-
sed perhaps in the coming two
or three weeks, on the 20th or
21st or so. It will be discussed at
the National Development Coun-
cil.”

Further on he says:

“..while the House, ig contjnu-
ing is sittings, the Fourth Plan
report will be there and it will
become public property.”

These statements were made on
August 8, 1966 on the floor of the
House.

Thus while the House was asked to
await thre decision of the Government,
await the decision of the National De-
velopment Council, and latter await
the submission of the IV -Plan draft
to the House, when alone it could
know whether the project has been
included in the Fourth Plan and as to
whether any allocations have been
made for the shipyard in Cochin, Shri
P. Govindg Menon, Minister of State
for Food and Agriculture, Govern-
ment of India is reported to have told
the press in Ernakulam on August 11,
1966 that the ship building project has
been includeq in the Fourth Plan, and
the allocations have already been
made in the Fourth Plan for the con-
struction of the shipyarq in Cochin.
What he stated to the Press at Erna-
kulam, as reproduced inh the widely
circulated Malayam Daily “Maleyelem
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Manorama” is given below:

HEADLINE: “Ship building Centre is
included in the IV Plan:
All news to the contrary
are wrong says Panam-
palli”

1st Para “Ernakulam August
Sri Panampalli Govinda
Menon, Minister of State for
Food in the Central Gov-
ernment, declared here
today that there is no basis
for any apprehension
about the question of esta-
blishing 5 shipbuilding yard
in Cochin; he also declared,
that allocationg have already
been made in the Fourth
Plan for the purpose.”

1n these circumstances, either what
the Minister of State for Food has
stated is true, in which case, this
important fact was not only delibe-
rately suppressed from the House, but
also the House was misled by the
Minister of Transport, into believing
that the decision on the report and
allocation on the shipyard were not
made. It was also highly improper
on the part of the Food Minister of
State to agnnounce in the Press, an
information, which the House was
told that it would be entitled to only
after the publication of the Fourth
Plan.

In the alternative, if the statement
made on the floor of this House by the
Minister of Transport and Aviation is
true, then the statement of the Minis-
ter of State for Food and Agriculture
is misleading.

Under these circumstances, I strong-
ly feel that the House is entitled to
get a clarificatory statement from the
Minister of State for Food and Agri-
culture, Shri P. Govinda Menon and
from the Minister of Transport and
Aviaion, Shri Sanjiva Reddy.

The Minister of State in the Minis-
try of Transport and Aviation (Shri
C. M. Poonacha): 8ir, T made two
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observations on the Floor of the House
on 9th August, 1966, namely:—

“(i) Immediately aftér the Techni-
cal Committee hag submitted
its report on the soil survey
and the project, further
necessary steps will be taken
to allocate the requireq sums
of money and take up the
work.

(ii) The fact whether the Second
Shipyard Project was finally
and definitely in the Fourth
Plan could only be known
when the overall Fourth Plan
was approved by the Govern-
ment and placeq before the
House.”

It is submitted .that both the
aforesaid statementg are true ipn fact.
No sum of money had been allocated
for the construction as such of the
Second Shipyard Project in the
Fourth Plan. This was because the
Fourth Plan itself had not been
finalised and as stated by the Trans-
port Minister, Shri Sanjiva Reddy, and
myself, after the plan had been
approved by the National Develop-
ment Council and the Government it
was to be placed before the House
in its final stage. Thus as things
stood on 9th August, 1966, no sum of
money for the construction of the
shipyard had been allocated for the
IV Plan since the Plan itself had not
been finalised. ‘However, I would Lke
to adg that a provision was made in
the budget for the year 1966-67 of the
order of Rs. 20 lakhg for carring out
preliminary investigations involving
payments of fees for the preparation
of project report and for soil survey
as well as for other ancillary matters.

-Shri A. K. Gopalan: Sir I ask for
one clarification.

Mr. Deputy-Speaker: No gquestions
now,

Shri A, K. Gopalan: Only a clarifi-
ca.txon.
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Shri Vasudevan Nair (Ambala-
phuza): What about Shri Govinda

Menon? Shrj Govinda Menon ds in-
volved in jt.

Shri A. K. Gopalan: I want an
answer from Shri Govinda Menon.

Mr. Deputy-Speaker: There cannot
be two statements.

Shri A, K. Gopalan: I want to make
a Ssubmission only.

Mr. Deputy-Speaker: I am sorry.

Shri S. M. Banerjee (Kanpur): We
shall sit till midnight. Why shut out
the Members?

Shri A. K. Gopalan: I had wanted
to know whether the Minister of
State for Food and Agriculture had
said this or not and I was told by the
office that the Minister
statement outside; so, he cannot say
anything.

Mr, Deputy-Speaker: It is a sepa-
rate matter gltogether.

Shri A. K. Gopalan: But as far as
this statement is concerned, I want to
have a clarification because it is not
an answer. 1 want to know from the
Minster whether the Plan was fina-
lised on the 11th. This is what I
want to know.

Mr, Deputy-Speaker: No questions
are allowed.

Shri A. K, Gopalan: It is a clarifi-
cation that I ask.

Shri S. M. Banerjee: 1
* point of order.

Mr, Deputy-Speaker: Shri Madhu
Limaye to lay a statement.

rise on a

15-16 hrs.

STATEMENT BY MEMBER UN-
DER DIRECTION 115 AND REPLY
BY MINISTER THERETO RE: PRO-
POSED ARREST OF DR. TEJA

st 7y fem@ (i) : SmeEW
R, A fm 115§ #AER
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afad | w9 wa & fraw frar <R
¥ oft suRy fram 115 femr <@
groamw fal § smem wfed
fandt sa % fa & W foa fraw
¥ oA g ?

Mr. Deputy-Speaker: It is a second
statement.

Shri A, K. Gopalan (Kasargod): I
have beep in Parliament and so many
times I have seen that questions are
asked. I know why an opportunity
is not given to me. It is because I am
sitting quiet. That is the reason.

Mr. Deputy-Speaker: Under direc-
tion 115 no questions are asked.

Shri A. K. Gopalan: Clarifications
were sought under one rule or the
other. It was just now asked and
given.

Mr. Deputy-Speaker: The direction
says:—

“The member may place before
the Speaker such evidence ag he
'may have in support of his alle-
gation.”

Shri A. K. Gopalan: ] know the
rule. I have read the rule,

st wg foma w9 @ A QU
afed | fergm A Ay fasem wqAr
AT 9 FT |

Shri Vasudevan Nair (Ambala-
puzha): Shri Poonacha should ex-
plain. Shri Govinda Menon quoted
him at Ernakulam on the 11th that he
told him that allotmentg were made in
the Plan. How are there these two
different statements within a period
of two days?

The Minister of State in the Minis-
try of Transport and Aviation (Shri
C. M. Poonacha): I just do not know
who has quoted me and where.

Shri Madhu Limaye: On a point of
order.

Shri H. N. Mukerjee (Calcutta Cen-
tral): Sir, a statement is made by a





